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PROF. M. B. LAL:    Let him finish his 
speech. 

 

"The Constituent Assembly of India met 
in the Constitution Hall, New Delhi, at eight 
of the clock, Mr. President (the Honourable 

Dr-Rajendra Prasad) in the Chair. 

TAKING THE PLEDGE AND SIGN-ING 
THE REGISTER 

The following Members took the pledge 
and signed the Register: — 

(1) Sheikh        Mohd."] 
Abdullah 

(2) Mirza Mohd. 
Afzal Beg i 

(3) Maulana    Mohd.   ' (Kashmir) Sayeed  
Masoodi 

(4) Shri    Moti   Ram 
Bagda 

MR. PRESTDENT: I am sure the House 
will join me in extending a cordial welcome 

to Sheikh Mohd. Abdullah and the three other 
Members who have joined the Assembly 

today and are going to take their seats for the 
first time. This brings to the Assembly now 
the full complement of representatives from 

all the States that have acceded to India." 

"They have acceded to India." 
"In the light of this saying of Quaid-i-

Azam". .this Quaid-i-Azam is for Sheikh 

Sahib not for Mr. Jinnah— 

"In the light of this saying of Quaid-i-
Azam, I want to impress on you the fact 
that we have assemble^ here to decide 
the fate of Kashmir, no matter whether 

or not the world recognises our 
Constituent Assembly.   It ig said 
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that our decision regarding Kashmir 
would be an obstacle in the path of that 

plebiscite which trie U.N.O. 
contemplates. But the world has seen that 

the U.N.O. could not decide anything 
these four years. This type of attitude has 
made it more complicated. It seems clear 

that just as the efforts to decide the 
Kashmir issue have failed at New York 

or Lake Success Conferences, it will 
meet the same fate at Paris also. I find no 

immediate prospect of a free and 
impartial plebiscite in Kashmir as our 
opponent, Pakistan, is not willing to 

accept those essential conditions that we 
have put forth so often. So there is no 
way out to decide this issue other than 

the decision of this Assembly. Tnis 
Assembly will decide the fate of the 

nation. There can be no other just 
decision but the decision of this 

Assembly and no decision other than this 
can either be applicable or thrust on us. 
This Assembly enjoys the confidence of 
every adult man and woman, and is well 

equipped with full powers to decide 
whether Kashmir will accede to India or 

Pakistan. 

The elected members of this House 
know the manifesto that we put forth at 
the time of election which said that the 
National Conference demands vote for 
the confirmation of its policy and the 
steps it had taken during the last four 

years and intends to take in future. It is 
not a fact that diuring the elections the 
National Conference openly declared 
that it had completed the accession of 

Kashmir with India" . . . 

This manifesto was issued by Sheikh 
Mohd. Abdullah in 1951 for the Constituent 

Assembly. 

". . . and she seeks the vote of the 
electorate for the ratification of this step 
alongwith other measures adopted by it. 
We asked for votes in clear terms- from 

people and the 

result was that from amongst the voters of 
that area about whose sympathies and 

support Pakistan was shouting from house 
tops, not a single person could be found, 
whom the voters could set up as a candi-

date to stand against the National 
Conference." 
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SHRI A. D. MANI (Madhya Pradesh) : Mr. 
Vice-Chairman, May I   .   .   . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Tariq, Mr. Mani wants to 

say something. 

SHRI A. M. TARIQ: Let me finish, Mr. 
Mani. 

SHRI A. D. MANI: Just one point only. I 
have very great respect for what Mr. Tariq 

has said about the finality of the accession of 
Kashmir. Regarding Sheikh Abdullah, the 
point today is that Shri C. Rajagopalachari 
and Shri Jai Prakash Narain are discussing 

academic solutions. What Sheikh Abdullah is 
trying to do    in 
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Kashmir is to undermine the loyalty of the 

people of Kashmir to the Union. I do not want 
to use the word "traitor'", but this is against 

our Constitution. II Sheikh Abdullah is 
elected a Membe:.' of the Rajya Sabha, he 

will be debarred by the Rules of this House 
from taking the oath that is prescribed. It is for 

this reason that I said the mati must be 
arrested and put in prison, and I do not want 
to change my views in spite of all that Mr. 

Tariq has said. 

 

(Interruption.) 

THE VICE-CHAIRMAN (SHRI M. P. 
BHAROAVA) : Try to wind up now, Mr. Tariq. 
You have taken half-an-hour. I cannot allow 

you more time. 
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SHRI DAHYABHAI V. PATEL: Mr. Vice-

Chairman, will you please alow me to say a 
word or two by way of explanation sinca the 
Swatantra Party has been mentioned in this 
House? I had deliberately restrained from 
mixing up the issue of Kashmir and the. 

release of Sheikh Abdullah in this House on 
the Budget discussion because I felt that it was 
not a relevant subject to speak on the Budget I 
had restrained myself and spoke only on the 
Budget. Since this issue has been raised and 
the name of the Swatantra Party has been 

taken more than once, I would like to clarify 
that the Swatantra Party nas taken no decision 

on this issue. The Swatantra Party allows a 
certain amount of latitude to its members 

except on the basic principle of "statism", that 
is, we are opposed to "statism". That is the 

attitude of the Swatantra Party. On the 
question of the release of Sheikh Abdullah we 
all felt that it was not right to keep him in jail 

for so long. On the question of Kashmir and its 
final accession to India, perhaps many of us 

agree with the remarks of Mr. Tariq. Shri 
Rajagopala-chari is the leader of the Party, it is 
true, but he allows a large amount of latitude 
and freedom to its members to hold different 

opinions and to express them. We hope that in 
this country also we will get a certain measure 

of freedom, in this House also and in all the 
parties, that while remaining members of the 
parties, except on the basic principles people 
would have the latitude to express themselves 

in diametrically opposite views as, for 
instance, in the American Senate. No decision 

has been taken by the Swatantra Party. 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA); There cannot be a second-
speech. Whatever clarification you want to 

offer may be offered. 
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SHRI DAHYABHAI V. PATEL; I said that 
no decision has been taken by the Swatantra 

Party on this issue. 

SHRI D. THENGARI: Sir, I had no 
intention earlier of referring to the Kashmir 
problem inasmuch a:; I thought it was not so 
relevant to the Bill under consideration but 

now that the problem has been referred to, to 
begin with, I shall express my opinion on this 
problem. I entirely agree with Mr. Tariq that 
considerations of com-munalism should not 

be the criterion for the release or arrest of any 
individual but at the same time, I demand the 
re-arrest of Sheikh Abdullah because I feel 
that the law and logic that have placed Mr. 

Annadorai, who is not a Muslim, behind the 
bars demand that Sheikh Abdullah also be, 

placed behind the bars and one would not be 
quite unjustified in thinking that the demand 

for his re-arrest is not much actuated by 
communal ism but rather the factors that led 

to his release and the subsequent reluctance of 
the Government not to re-arrest him have a 
tinge of communalism and, therefore, this 

entire problem should be reconsidered from a 
nationalistic point of view. This is the 

taxpayers' point of view also. We have spent a 
lot on Kashmir. 

SHRI P. N. SAPRU: This is an imperialistic 
argument. 

SHRI A. D. MANI: Whatever it may be, 
this is also an argument. 

SHRI D. THENGARI; The money spent has 
proceeded from the pockets of the taxpayers. 
Now, we are told that for development and 
defence the tax-payers must be prepared to 

undergo more sacrifices. Since they are 
patriotic, I can assure the Government that 

they would be prepared to undergo all 
sacrifices provided they are assured that the 
money demar.ded of them would be spent 
properly on defence and development, it 

would not 

be misspent. If we do not arrest Sheikh 
Abdullah and allow the Kashmir problem to 

drift in the way it is drifting, if the 
Government of India indicates its lack of 
determination in handling the Kashmir 

situation, the taxpayers would be justified in 
feeling that their money is not being spent 
properly and, therefore, they would be also 
justified in starting a "No-Tax Campaign" 
because the Government is not responsibly 

spending the money collected out of the 
various taxation measures. This is also the 
taxpayers' money and their point of view. 

SHRI A. M. TARIQ: For the information of 
my hon. friend, I might say that by the arrest 

of Sheikh Abdullah much more of the 
taxpayers' money would have to be spent. We 
nave already spent crores of rupees. So, it is 
better to keep him out and not spend more. 

SHRI D. THENGARI: Against this 
background, I demand the re-arrest of Sheikh 

Abdullah. 

Now, coming to the Finance Bill, I must say 
that the Finance Bill will not be received with 
much enthusiasm by the consumers in general 
and the workers in particular inasmuch as it 
does not ensure either reduction in prices or 

increase in the quantum of real wages to 
workers or provide employment to the 

unemployed ones. True, an attempt has been 
made to bring the tax-evaders to book. It is 

good and noble so far as it goes but that is not 
enough. The workers must be assured that 
whatever has been realised from the tax-

evaders would proceed to the workers and, 
therefore, this is my humble suggestion that in 
the case, of industrial employers, whatever is 

realised from them by way of penalty for 
wrong assessment should be utilised speci-

fically for making up the gap between the real 
wage and the actual wage of the employees 

working under them. 
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fShri D. Thengari.] 
Now, the Finance Bill has given wide 

powers to the Income-tax officials We want to 
punish the tax-evaders no doubt but in our en-
thusiasm to curb one evil we should not raise 

another Frankenstein and I want this 
assurance from the Finance Minister that the 

Income-Tax officials will have sufficient 
character and integrity not to misuse the 

powers given to them under this Act. Our 
experience as workers in this respect has not 

been very encouraging. While on the one hand 
it can be apprehended that the Income-tax 
officials can abuse their powers against the 

Income-tax payers, we the workers have often 
experienced that whenever Income-tax 

officials choose to conspire with or to have 
unholy alliances with the industrial em-

ployers, both of them put together can deprive 
the workers of their legitimate dues. I want to 
cite one concrete example, that of the Edward 
Mills in Bombay. In the case of this Edward 

Mills, for the last four months, the employees 
have publicly alleged that the accounts are 
fraudulent and yet the Income-tax officials 

have conveniently connived at the whole thing 
and there is every reason to allege that there is 

a conspiracy between the Income-tax 
authorities and the management of the Edward 

Mills. I would request the Government of 
India to hold an impartial enquiry into our 
allegations against the management of the 

Edward Mills. Of course, this is incidental, yet 
I would request the Government of India to 
hold an enquiry into our allegations against 

the management of the Edward Mills. 

Now, various aspects of our general 
economy are also under discussion. There is 

discussion about the advisability of expansion 
of the public sector. Now, the prosperity of 
any country must depend upon production 

and production in its turn upon the 
enthusiasm of the producers. How would the 

producers be inspired   to 

work more if the workers are told that they 
have only two choices? Their choice is only 

between two evils, private capitalism and 
State capitalism in the name of nationalism; 

they are required to choose between the devil 
and the deep sea, between the frying pan and 

the fire. In such circumstances they would 
have hardly any enthusiasm to work sincerely 
The workers in general require r third solution 
which would steer clear of both the evils, the 

evils of private capitalism and State capitalism 
in the name of nationalisation. It would be 
wrong to presume that any one particular 
pattern of ownership is & panacea for all 

industrial evils. There are patterns and 
patterns and different industries have different 

characteristics, which necessitate different 
patterns. At the same time, wherever the 

question of ending private ownership arises 
the workers must be assured that precedence 

would be given not to the 'statisation' of 
industry but to labourisation of that industry 

so far as possible through schemes of co-
partnership or labour co-operativisation. 

Therefore I request the Government of India 
to give serious consideration to schemes of 
labourisation also. As a balanced thinker I 

believe no one particular pattern would suit all 
industries and the pattern would have to be 

different from industry to industry—restrained 
regulated private enterprise, co-operative 

economy, municipalisation, even 
nationalisation in case of basic industries and 
defence industries and also labourisation. The 
tendency today to prescribe nafionalisation as 

a panacea and not even to think of 
labourisation through co-partnership and 
labour co-operativisation is not likely to 

arouse enthusiasm among the workers fov 
producing more and more. I think, so far as the 

Finance Bill is concerned, on behalf of the 
poorer sections o the population, these 

comments should suffice. 
SHRI M. M. SUB, (West Bengal): Mr Vice-

Chairman, in rising to support this Finance 
Bill I find that on the revenue side we are    

collecting 
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revenues from three or four sources, taxation 
on income, corporations, Union excise duties 
and sea and land customs. I shall now speak 
about some things which are impeding the 

growth  of  small  industries. 

We find that by taxing motor spirit we are 
collecting about    Rs. 5 crores through customs 

and about    Rs.    70 crores  in the  form of 
Union    excise duties.   Similarly on refined 

diesel oil and vapourising oil we are collecting 
Rs. 30 crores as customs duties   and about Rs.  

64 crores through    central excise.    That  
comes  to  about  Rs,.  94 crores.    In America 
they do not tax motor   spirit   or   diesel   oil   

because these    are,   necessary    for    
industrial growth. Will you believe that the 

price of petrol in India is about four times the    
price    in    the    United    States? Nowadays 
the road transport carries much of the goods. 

Therefore if transport is taxed, not only it costs 
us mor? to carry raw materials and    finished 
products but the workers, the office-goers and 

others who travel by bus have to pay more fare.    
In order to reduce costs it would have been 
wisw to follow the tax    policy    which  is 
followed in countries like Japan, the United 

States and West Germany.    It is true that we 
want to have revenue but revenue can be 
collected by other means; it need not be 

through tax on transport or on primary raw 
materials like  iron and  steel,  heavy  

chemicals and other things that we import for 
industrial use.   We have also a cess on coal so 
that our coal also costs; very much more; and 
coal is necessary for production of electricity.    
In America a kw. of electricity for industrial 
use r.ost less than one-third of a cent; for us 

here it costs three times as much Therefore this 
basic policy of taxing primary  raw    materials    

and    other items that are necessary for 
industrial growth should be revised.    This was 

started in the days of the British rule. Their 
policy was different; they never cared  for   

industrial   advancement   of the country.   In 
fact they wanted that there should be no 

industrial progress In   our  country.    
Therefore   I  would 

iequest the Finance Minister to have the same 
taxation policy which ia followed by countries 

like Japan, West Germany and the United 
States of America for developing their indus-

tries. Now, a major part of industrial 
production comes from small industries 

managed by individuals or by what may be 
called family concerns. In America there are 
no doubt big industrial undertakings like the 
General Motors, Ford Motors, etc. but if you 

enquire deeply you will find that the 
component parts come, from small industries. 
It is the small ilb-dustries which produce the 
component parts at a very competitive rate, at 
a very economic rate and this helps them to 
lower their production costi Therefore if we 

follow policies by which those countries have 
industrialised themselves, then it will be easier 
for our smaller entrepreneurs to come into the 

field. 

Then comes the question of export How can 
you compete if electricity is more expensive, if 

transport is four times more, expensive? Not 
only petrol is costly but even the trucks. The 

truck here costs four times as I much as it costs 
in the United States. Your raw materials are also 
expensive because they are taxed. Your steel is 

taxed. We have still to import some steel 
because we do not produce enough here in the 

country and there is excise duty on steel as w?ll. 
The customs duty is about Rs. 25 crores and 

excise duty comes to about Rs. 40 crores; that is 
about Rs. 65 crores in all. Similarly, soda ash, 
caustic soda / and other basic raw materials are 

all taxed. It is true that when you export the 
finished products a certain amount of rebate, a 
certain amount of drawback is allowed but then 

initially it costs so much that the small entre-
preneurs find it difficult to enter the field. 

Therefore the fundamental policy of taxing 
motor spirit, imported steel, heavy chemicals 

and other raw materials which are necessary for 
industrial production should be changed. Then 

alone we can help small Industrie,  to  grow.    It 
will   act   as    a 
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I'Shri M, M. Sur.] spur to these small 
engineering firms that are now nearly on the 
verge of collapse. We notice in the Calcutta 
area there are a large number of such firms 
which are on the verge of 60I-lapse because 
they find it very difficult to procure enough 

raw materials. Much of their capital is tied up 
in buying raw materials and they do not have 
enough money to go into production and sell 

things 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) ; You can continue tomorrow. 

The House stands adjourned till   11.00  A.M.  
tomorrow. 

The  House     adjourned    at 
five, of the  clock  till  eleven 

of the clock on Saturday, the 25th 
April, 1964. 


